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CP No.79/241-244/ALD/2016, CA No.60/2017

Sri Navneet Kumar Shukla, proxy for the petitioner Sri Vivek Kohli.
Advocate, Sri Rahul Sripat, Advocate alongwith Sri Anil Kumar, PCS for
respondent nos. 1,3,4&9. During the course hearing, it is brought to our
notice that due to some inadvertence the name of the deceased R. A. Sharma
is wrongly typed as R. K. Sharma in court proceedings dated 9" July, 2017,
which needs correction. Since, thére is no dispute about the rectification to
be made in the order. Accordingly, the same rectified and the name of
deceased Sri R.K.Sharma is to be read as R. A. Sharma for the purpose of
hearing in the CA and main company petition, the amended order 1s signed.

As the petitioner counsel make a request for adjournment as his Senior

counsel is not available today. Therefore, the matter is adjourned to 8"
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Date: 10.08.2017 Shri H.P. Chaturvedi (Member (Judicial)

September, 2017.
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